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DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by
Shri Bhaskar Rao Nekkanti.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by Shri Bhaskar Rao Nekkanti.
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Railways is always growing. Railways need some space also. Rehabilitation is
very important. | allowed you to ask for rehabilitation but not at the present site or next
to the railway station, etc. This is becoming a tendency everywhere including my town.
There is also this demand. Finally, at the end of it, at airports, you are seeing what is
happening, like, in Mumbai airport and others. We must see to it that they are properly
rehabilitated and their interests are taken care of. Now, Shri Rajmani Patel.

Need to implement recommendations of the Koshyari Committee
for the benefit of pensioners
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MR. CHAIRMAN: Rajmaniji, your time is over.

PROF. MANOJ KUMAR JHA (Bihar) : Sir, | associate myself with the matter raised
by Shri Rajmani Patel.

SHRI SUSHIL KUMAR GUPTA (NCT of Delhi): Sir, I also associate myself with
the matter raised by Shri Rajmani Patel.

Change in the arrangement of Private Member Bills in the Rajya Sabha

DR. NARENDRA JADHAV (Nominated): Mr. Chairman, Sir, in this House, Private
Members’ Bills and Resolutions are typically taken up on Friday afternoon. The
attendance of Members in the House at that time is generally very poor because several
Members take off to visit their constituencies.

As a result, the importance attached to Private Members’ Bills has been waning
and, in general, the seriousness attached to consideration and passing of Private
Members’ Bills has been grossly undermined, which is most unfortunate. Sir, it is my
submission that consideration be given to changing the arrangements of business such
that Private Members’ Bills can be taken up on a day falling in the middle of the week,
rather than at the end of the week.



